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fRreheTaTe, 13 19, 2026

FT.3TT. 1948(37).—a Tfarfe=w, 1989 (1989 T 24) T &TXT 20T T IT-&TT (1) T Ta<T «T=FTT
T TN F2d g0 (T AR “Sh AT IS FFT TATE), FF LI, TH T2 H HqE S & THT [ qrasiiesh
29T T (A ad, ATLAT § G ¥ F7 Fiera FGawor, qemmr T & Sra et § At — 3URET
TEQTHT o 7T .Y, 289/8-10 X foq IR H&AT 44 F T U G2 U T % (HHIT, TG UF fFarw
YA TRATSAT o (HoATae & o1 Saed s g, TaE g7 UHT S[TH &7 STTeRIg0T X sl 9T HT =ITud FHedt

2l

Fre oft =Ten, ST 3 99 § &= T@qT §, 98 39 ATIG=AT 6 LTI § TH1I FT 0 7 o4 (30)
T T srafer % fiaw, S Afa=Haw & g 20D HT IT-4TT (1) F Said, ST 32T & o0 I G 6
ATERIEOT ST SUART I AMIRIAT T[T HT TFdT g

e UHT SATTI=T FETH TTIEERTEN, AT TToTed Heol ATAFRILT, STATTE ol forfaa &9 H Tqa hl STt
TAT IHH AT 6 AT TTL FF H SAfehd FHT ST TEH ATTAFHTL, AT ToTed HSA SATeH1, ST,
ATTIT A AT AT HI AT T & AT FILAT TTFHT F TTETH F GAATS AT AGHY TGF FHT 3T

2764 G1/2026 (1)
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AT UHT SO 0 A o TETG AT GIH AU o 0 Teqd ITfahr 5T sraeds THefl ST aret
ot ot srfafies Stf=r o I, araer gTeT UHT SOt #7 T 1d a7 e lahd FT gl gl

3h srterfaare &t emT 20(D) T IT-4TT (i) F AT I ST I TAHW FTrErRTT grer ChaAT A
FrE ofF smeer sifaw 2em

TH ATARAAT F AT AT ATAT G A G A0 U 77 [Aaorsuerse § a7 T=ge AT 9%
STTErRT o ST FIATAT H ITHT FATATHA HT T gl

LA

srfargor & iRt w1 fREwer: qETET ST F S Srer § CEATaued ! — TURET ®Et & 7y o AT
289/8-10 X oI THITY H&AT 44 % TIT9 U A& ITTY I 6 (HH0T

YA F ATER ST TIE HqETT
af . SRk T
TERR FEE | (g — R TERTC HT ATH TR | (e -
eT) TeT)
248/Ales THGTAT 32T EE 1.00
248]es FRTAT AT et 1.25
E]
248]es A AT e 1.00
E]
2483 ATST TG gt 0.13
248/&5/1/1/1/1 FFEAT TH gt 0.24
248 e 6-16 | 248/54/1/1/1/2 TIAAT TATHT EE 0.02
i 248/54/1/1/2 TIHAT TATHT gt 0.1080
248/5/1/2/1/1 TIAAT TATHT EE 0.0220
248/54/1/2/1/2 TIHAT TATHT gt 0.18
248/54/1/2/2 FHAT TATHT EE 0.05
248/ 54/2/1 T TATHRL 5l EE 0.30
248/52/2/2 FET THATHL L5 EE 0.10
248/& et T EE 0.20
315/3 USTHe E) 1.00
315 R 1-14 UETHE g
THTT 315/1 USTHe (w2 Faefimey | 0.14
AHT )
316 RE IR 0-16 |316 afverfer wgt &
317 R 026 |317 e 7 &
THIT
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TEAAT grefera agt
318 1-11 318 H@%

[*T. 9. RSP/Gazette/20A/LC.N0.44/SC-KZJ/SC]
AT T, HE / T / ot

MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION

Secunderabad, the 13th April, 2026

S.0. 1948(E).—In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which has given in the schedule annexed hereto, is required for the
execution of The Special Railway Project namely, “Construction of Road Over Bridge in Lieu of Level Crossing (LC)
No. 44 at Km 289/8-10 in between Raghunathpalli - Ippuguda stations” in Jangaon District in the State of Telangana,

hereby declares its intension to acquire such land.

Any person interested in the said land may, within a period of thirty (30) days from the date of publication
of this notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid

purpose under sub-section (1) of Section 20D of the said Act.

Every such objection, shall be made to the Competent Authority, namely, Revenue Divisional
Officer, Jangaon in writing and shall be set out the grounds there of and the Competent Authority Revenue Divisional
Officer, Jangaon shall give the objector an opportunity of being heard, either in person or by legal practitioner and may.
After hearing all such objections and after making such further enquiry, if any as the Competent Authority for Land
Acquisition (CALA) thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority for Land Acquisition under sub section (ii) of section 20(D) of
the said act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the Competent Authority(CALA).

SCHEDULE

Description of Lands in Acquisition: Construction of Road Over Bridge in Lieu of Level Crossing (LC) No. 44 at
Km 289/8-10 in between Raghunathpalli - Ippuguda stations in Jangaon District in the State of Telangana

No.

As Per Sethwar As per Bhubhararti Portal

SY. No. Name of Extent Name of Land Extent
Sy Nos
Pattedhar (Ac-Gts) Pattedhar Nature (Ac-Gts)

248/A/e8 Samudrala Andalu Patta 1.00
Bhuamma

248 6-16 Samudral
Patwali 248/ Patta 1.25
Venkata gangdhar Rao
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Samudrala
248/es Patta 1.00
Srinivas Rao
248/ Yaada Ramulu Patta 0.13
248/88/1/1/1/1 Veyugandla Ramesh Patta 0.24
248/83/1/1/1/2 Domala Prabhakar Patta 0.02
248/83/1/1/2 Domala Prabhakar Patta 0.1080
248/83/1/2/1/1 Domala Prabhakar Patta 0.0220
248/83/1/2/1/2 Domala Prabhakar Patta 0.18
248/83/1/2/2 Domala Prabhakar Patta 0.05
Vaddi Prabhakar
248/8%/2/1 Patta 0.30
Reddy
Vaddi Prabhakar
248/8%/2/2 Patta 0.10
Reddy
248/¢s Dubbaka Ravi Patta 0.20
315/3 Endowment Others 1.00
Endowment
Thammala
315 . 1-14 Land(Area
Ramaiah 315/1 Endowment 0.14
Under
Temple)
316 Ramshingulu 0-16 316 NOT REFLECTING
Thammala
317 0.26 317 NOT REFLECTING
Ramaiah
Thammala
318 1-11 318 NOT REFLECTING
Ramaiah

[F. No. RSP/Gazette/20A/LC.No.44/SC-KZJ/SC]

MANOJ KUMAR, CE/C/RSP
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